CUSTOMS, EXCISE & SERVICE TAX APPELLATE FRIBUNAL
38,MG Marg Civil Lines,0ld Red Building, Allahshad-211601
Regional Branch, Allahabad

Dated: 09/0%/2G16
To
Appeltant as per address in table below
Respondent as per address in table below
Final Order No. A/70805/2016-EX[D1] dated 06/09/2016

I am directed 1o wansmit herewith a certified copy of order passed by the Tribunal under section 35-C(1) of the
Central Excise and Salt Act, 1944, N

Asstt. Registrar
Application Appeal Name and Address of Appellant

1 EMISCITO414/2016 EA805/2006 CCE GHAZIABAD
CGO COMPLEX 1T, KAMLA
NEHRU NAGAR,
GHAZIABAD.
Name and Address of
Respondent
DEVSON STEELS
C-15, BSR INDL. AREA,
GHAZIABAD.,,

(¥

Copy To
IAdvocalels) f Conspltant{s}:

V. Lakshmi Kumaran
5, JANGPURA EXTENTSION LINK
ROAD NEW DELHI-110014

4 Bar Association, CESTAT, Allahabad

5 Director Pubslications, Customs, Excise. LP. Estate, Delhi

& M3 Contax Pablications Pvt, Lid., 1512-33, Tihishm Pitumah Murg, New Dethi-3

7 Company Law Institute of India Py, Lid., No.Z {old 10.36), Vaithyaram Street, T, Nagar, Chennai-i7
8 Taxmann Alicd Service Pvi. Lid,, 59/22, New Rohtak Road, New Dethi-110603

9 Easy Service Tax Online Dot Com Pyl 14d., 4074, Iscon Matl, Satellite Road, Ahmedabad-15

16 LAWCRUX Advisors Pyt Ltd., LAW House, 1-8, Sector-10, Faridabad 121003 (Haryana)

11 TaxindiaGnlinc.com Pvt. Lad., 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110076

12 Mark Professional Services Pvi. Lid., 108, Lverest Rlock, Aditya Enclave, Hyderabad - 38

13 The ICFAT society, 52, Nagarjuna Hill,Punjagatta Hyderabad -500082

14 M/S Knowledge Processing Pvi. Jtd (faxmanagementindia.com),FF-19, Ist Floor,Cross River Mall,Ci312

round, Near Karkardooma Court,Delhi- L0032 -

{3CD.R. 16 Office Copy )?é:lmrd File - % ——
—
Assii, Registrar
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v IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
' TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1
E/MISC/70414/2016

APPEAL No.E/3805/2006-EX [DB]

(Arising out of Order-in-Appeat No. 137-CE-GZB/2006 dated 31/08/2006
passed by Commissioner of Centrad Excise & Cusloms (Appeals),
Ghaziabad)

For approval and signature:
Hon’ble Mr. Anil Choudhary, Member (Jodicial)

and
Flon’ble Mr. Anil G. Shakkarwar, Member (Technical)

1 Whether Press Reporter may be allowed to see; No
the Order for publicatio'n as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of | Yes
the CESTAT {Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair copy Seen
of the order?

4, Whether order is to be circulated to the|Yes

Department Authorlties?

Commissioner of Central Excise, Ghaziabad Appellant
Vs,
M/s, Devson Steels Respondent

Appearance;

Shri Shri Rajeev Ranjan, Joint Commissioner, (AR) for Appellant
Shri Hrishikesh, Advocate for Respondent
CORAM:

Hon’bie Mr. Anil Choudhary, Member (Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

Date of Hearing : 06/09/2016
Date of Decision 06/09/20106

J)Oﬁ"\



2 B/ MISC/ 70414/ 2016 o
AFPEAL No.E/ 3805 20061065

(B} - AN
PN

FINAL ORDER NO-. 708 95./ 2018

LN
. A

Per: Anil Choudhary &%\3{'%
‘g_‘ﬁ. G

Heard the parties on Miscellaneous Application No.

E/Misc/70414/2016.

2. Appeal is disposed of as withdrawn under the litigation
policy, as prayed in Miscellanecous Application, without

entering inte merits of the case.

(Dictated in Court)

(ANIL G. SHAKKARWAR) (ANIL CHOUDHARY)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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